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All Private Sector Insurers,
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Guidelines on Remuneration of Non-Executive Directors and Key Managerial
Persons of Private Sector Insurers

®. JgYyfa:

A. Background:
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TAUYETST / 155 / 08 / 2016 & IR AHIGAS & IR-HRAGR] Ho=e! adT Tay
ez g'r FaR! SGRY quisis Howe! & uikyte dddt Hafifiad
feemfce ot ford &

The Authority issued the following guidelines on Remuneration of Non-Executive
Directors and Managing Director / Chief Executive Officer / Whole-time Directors
of Insurers vide Circular Ref: IRDA / F&A / GDL / LSTD / 155/ 08 / 2016 on 5th
August, 2016:
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et o1 uivyfie) feenfadsr 2016

a. Insurance Regulatory and Development Authority of India (Remuneration of
Non-Executive Directors of Private Sector Insurers) Guidelines, 2016
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b. Insurance Regulatory and Development Authority of India (Remuneration of
Chief Executive Officer / Whole-time Director / Managing Director of Insurers)
Guidelines, 2016
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The guidelines which came into effect from 1st October, 2016 are the framework
for remuneration of Non-Executive Directors and CEO / WTD / MD of private
sector insurers and were issued on the set of principles brought out by the
Financial Stability Board (FSB), recommendations of International Association of
Insurance Supervisors (IAIS), G-20 Nations Forum and Basel Committee on
Banking Supervision (BCBS).
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The guidelines have been in force for over 6 years and based on the experience
of implementation and compliance of guidelines by the insurers, it is decided to
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bring remuneration of other Key Managerial Persons (KMPs) also within the
ambit of the guidelines,
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Ty (Hed) TR FIUM GRT WRUTS (1 9P) & SusH], TGP, ThIhRu,
3fe & Taiy & ufkad! YITaH &1 S d@ 31 Ty & g, quT

give more clarity to the extent of variable pay with respect to the total
remuneration of Directors and KMPs, Variable Pay Deferral, Malus and
Clawback provisions, Accounting, Disclosures, etc. and
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Issue revised guidelines on remuneration of directors and key managerial
persons of insurers accordingly.

B. Objectives

eifagfel a1 Tt Srftremem gAfda s

To ensure effective governance of compensation

faaeyul Sifem wgur & wry eifagfd o1 gaem gAfda s

To ensure alignment of compensation with prudent risk taking
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To ensure effective supervisory oversight and stakeholder engagement

TIfRiYR®T 3R 37 RAURSD! Bt gRem YAidd H=a

To ensure safety of policyholders and other stakeholders
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In this background, it is proposed to replace the extant guidelines on remuneration of
Non-Executive directors and MD / CEO / WTD of insurers issued vide Circular Ref:
IRDA/F&A /GDL/LSTD/155/08 /2016 on 5% August, 2016.
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Draft Guidelines proposed in this regard are placed as Annexure A and B. All are
requested to offer their comments / suggestions on the proposed guidelines. The

comments / suggestions should reach IRDAI in the format attached as Annexure-C by

15t May, 2023 by e-mail at y.sivaprasad@irdai.gov.in with a copy to
manoj@irdai.gov.in.
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